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Shri C. Janardhanan: 
Shri P. C. Adichan:

Will the Minister of Food and Ag
riculture be pleased to state:
(a) whether certain employees  of 

the Food Corporation 0/ India  had 
been retrenched at Cochin during this 
year;

(b) 11 so, the number of employed 
thus retrenched; and

(c) thp reasons therefor?

The Minister of SUte In the Minis
try of Food. Agriculture, Conun unity 
Development and Cooperation  (Shri 
Aaaaaahib shinde): (a) No, Sir 

. (b) and (c)  Do not arise.

Pasts in Election Commission

595*. Shrl Kanwar Lai upta: Will 
the Mmster of Law  be pleased  to 
stae:

(a) whether it is ,1 fact that certain 
posts were  created  and  filled  in 
January. 1967 in the Election Commis
sion without framing their  Recruit
ment Rules.

(b) if so. the number, designation, 
scale of pay and duration  of  such 
posts and reasons therefor;

(c) whether it n also a fact  that 
Recruitment Rules for the posts  of 
Superintendent  (Legal)  have  been 
framed making sound knowledge  of 
Stenography an obligatory qualifica
tion applicable to such posts as are 
Bbt prescribed by the Ministry of Law; 
and

(d) if so, the reasons therefor and 
the number of persons  with  such 
qualifications available in the Election 
Commission?

Ike Deptty Minister la the Minis
try of Law (Shrl D. B Char an): (a)
and (b). es,  Sir. One  post  of 
Superintendent (Legal) in the scale ot 
Rs. WO •I0- 830 was created and fill
ed in the Section Commission with 
effect from  S-l-1967. The post  is 
sanctioned upto V-9-1MB. As is usual 
in such cases, tha post was tot creat
ed and action to frame recruitment 
rules w«* taken simvttaoarttiy. Th*

port was filled psed&g the framing of 
the recruitment rules which have 
since been notified.
(c) es, Sir.

(d) The  Superintendent  (Legal), 
besides other items of legal work, has 
to assist the Chief Election Commis
sioner in the matter of disqualification 
cases wherein he has been vested with 
judicial powers by  the Constitution 
and the Election Law  In these mat
ters, the decision of the Chief Election 
Commissioner is final. The cases are 
thus decided strictly on judicial basis 
by regular hearings ot the parties 
when evidence from records and argu
ments are admitted. The Superinten
dent (Legal) is required  to  render 
assistance to the Chief Election Com
missioner in these cases by taking 
down notes in these hearings, sifting 
of evidence from records and supply
ing proper reference to him to record 
his orders  For the efficient discharge 
of his duties it is essential that the 
incumbent of the post should possess 
•in  adequate  knowledge  of steno
graphy and background  of election 
law  Thus the post of Superintendent 
(Legal) in the Commission’s office is 
in this respect different from the post 
of Superintendent in the Legislative 
Department of the Law Ministry. At 
the time the post was created  and 
filled there were 4 persons with sound 
knowledge of  stenography  in  this 
office out of whom two possessed a 
Law Degree.

Development of Animal Husbandry

Ml Shri K. Lokkappa:
Shri M. a. Oewda:

Will the Minister of Faad and Agrt- 
enttnre be pleased to stale:

fa)  the quantum of Central assist
ance offered to the various States for 
the Development of Animal Hus
bandry during the Third Plan; aad

(b> how far the nhwm have been 
successful?

Tha MftaMai ef State l» «M Mats- 
toy ef M , <  »
OmhfMtf Mtf CMffNWfci IPM
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•V. (a) InKmnetton 
is given in the statement laid on the 
Tsble of the House.  Placed <n Lib
rary.  See No. LT-1084/87.

(b)  By and large the Animal Hus
bandry Schemes in the counry have 
been successful as wilt be seen from 
the progress of the Schemes indicated 
in Statement n

Reclamation of Fallow Land

MU. Shri Sequein:
Shri Saajt Itapjl:
Shri Kaneshwar 81n*h.

Will the Minister of Food and Api
culture be pleased to state

(a) the total area of fallow  land 
brought under the plough in each of 
the completed Five ear Plans and

(b) the percentage of *uch area to 
tbe area previously used for agricul 
lure and the additional  production 
from such area at the end of each 
Plan and its percentage to the gross 
national agriculture production at that 
Vitne’

The wc* reclaimed as competed to 
the gross cropped area in the country 
during each 0# the three Plana is given 
below:

(Million Acns)

rot   Aies
Cropped reclaimed.
Area

Pint Plan
Second Plan
Third Plan

364 02 
377’38
390-28

(rromnall
19*4-65)

2-i 
* 3 
4 7

The percentage of the area mentioned 
In Part (a) to the  area  previously 
used for agriculture in each of the 
three Plans is given below

Name of tbe  roat   Are* Percent- 
Plan   Cropped reclaimed  age of 

Ales   oolumni
excluding  3 to 2
the area 
ridaimed 
(.Million 
acre*.

The Minister of State in the Minis- 
try of Food, AgifcsBsR, Cowmnalty 
Development aad Co-operation (Shri 
Anaasahit Shinde): (a) and (b)  A 
statement is laid on the Table of the 
Sabha.

Statement

(a)  The total area of fallow land 
brought under the plough in each of 
the completed Five ear Plans

First Plan At Million Acre* 

Second Planlg Million Acres 

Third Plan 4.7 Million Acres

fb)  The percentage of such area to 
the ares previously used for agrieul- 
tun and the  additional  production 
from auch am at the end of each 
Plan and its percentage to th* grots 
nattOMl agricsiltms production at that 
tin*.

mPtan  3i’22  2-f>   o 7
and Plan 37-on 23   o«
3rd Plan   3*5-JK  4 7  12

Figure* of additional pioduction ef 
foodgrains due to land reclamation 
measuies alone are not collected sepa
rate) v  It is, however, broadly esti- 
mi’ed that on an average one addi
tional acre benefited by land reclama
tion scheme contribute;, about j| tonne 
of additional foodgrains production

Lease of North Andaman Fweeta

Sin Shri Madhu Umsye 
Shrt A. S. Saigai:
Shri K R anesfa:
Shri K. F. Slagti Dee
Shri M Auersey:

Will the Minister ol foot and Agri
culture be pleased to state

(a)   whether the Arbitrators have 
given their award in the overnment̂ 
dispute with Ms P. C. Kay fc Co. (I)




